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This matter has been taken up today on 
jrmt3ition ed in the norrling by the 1earnI 

CC'Unel for the applicant Mr. 5.N. Mishra, 

Seen the Petitjo.It is subrujtted by 
1 M.L1earflec1 counsel for the apj.licant that 

this Original. Application may oc disjo 	of by 

issuing aroprjate direction to the Departmental 

Resjondents.Invj 	of this,we havehei1 	LL 

learned counsel for the applicant nd 

j 
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p11oant are that ont 
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he joined as 	ipedenoed 	 :. 	 •1 

and has been working there from 1993.U andin 

that some transfer of te<.checs are going to takc 

plaCes he has filed a rppresentaticn at AnnexuLe-1 

and followed it by another representation at 

Ar1nexur2 that his wife is a teacher in a 

L?rivate School at Bhubafleswar and has been 

comniotinc from Cuttack,He has also submitted 

that h has been Olessed with a daughter three 

months' ago.He has also submitted that his wife 

is suffering from Astharna .in viez of this, he 

has prayed in his representation that he should 

be trarisfecced to a pi-ap at Bhuoaneswar.In 

the order at Annexure-3, the applicant has Oeen 

transferred to KVS,Ahmedflagar in Maharastra and 

ReSpOndent NC4Ruth jani jena who has according 

o the applicant been working earlier at Charoatia 

and has been transferred to Ahmednagar sometime 

agO has been posted in his place.It is submittt 

by learned counsel for the applicant that the 

OA may oe disosed of with a direction to the 

Respcfldeflts to consider his representation for 

posting him to any IKVS inside the State of 

'rissa.It is submitted by learnEd Senior Special 

counsel Mr.Mohaflty that he has no instruction if 

any vacancy existing in the rank of 1kork 

.oienc& Teacher inside the Orissa State 

in any KVSs. In consideration of the above we 

disoe of the OA with a direction to the 

Departmental Respondents that the represntaLion 

filed by applJcant at Mne<ures1 and 2 may oe 

disposed of within a period of 30 days and 

in vi.e of his diffiul.ties, his case may oe 

sympatbeicaiiy cor—lideLed for a posting in any 
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of the KVSS within the State of Orissa in Case 

vacancies are available. In case the representations 

have 3een dispos1 of and intimation is receive 

by the applicant within a period of sevi1 days from 

today then the applicant is directed to file another 

representaLion within a period of 7 days thereafter 

for fresh consideration. The CA is accordingly 

disOs& of,No Costs. 
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